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New Del

Centiai Adminis etive Tribunal
principal Bench,N.Delhi,

C.A. No, 2507/94,
No. 2509/?4 4
Nc, 2510/94

hi, this the 12th Day of Ocnuaty,

PiCis'DLt jriRi O.P. sHARhiA, hitt'iBtrt (O)
HCN'BLt anOI £,K, alNGH, iitilStft (A)

Of At '̂ Pi ?^7/g4

Piukeah Kunar s/o Shii Sahab 5ingh,
iyc y 4 F,0, Tajpur Kalan,
•eihl - 110 036.

O.A. No. 2509/94

Shamsher Singh son of Shri R.-mphcl Rana,
Re-ident of V 4 P.O. Piukhmelpur,
Oelhi- 110 035,

D.A. No. 2510/94.

Rakish. Kunar son of Shri Banujari Lai,
Resident of V. & F.C, Bha'rthal,
New Delhi.

(By Shri B.Krishan, Aiuocate)
yeraus

In all she abov/a three cases

1. OovBiTrment, National Capital
Territory of Delhi,
through I-s Chief Secrstary,
5, ShcifA Nath tlai-Q, Delfii#

2. Oirectcr of Cinployment,
•- National Capital Territory of Delhi,

2, Battary Lane, Delhi,

(By None)

Apiplicant.

Applicant

Applicant

Ra^ orrien 4-4^
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• ' i-ktoo n A are taken ^ossthsr 3s tney
The csTc esaia thiee k'.M, ate wcncn

involve the earns point in i^ouo for ccnsldoretion. The oa^es
have not yet been ad.rdtted nor any noti« hao been I-sued to
the ether side, 'ehen the sees, ere . taken for herring today
3h.B,Krlp.han anpp-re as oounsel Cor the appUomts in ail the

u- .- h-ktn consent fioro the etxliei counsel Shri R.u.
Cc;38S £J!-j tioo uu-Kt-.i II

, . ,K^ A---" ran'-s in all the thirsa cases.
Gulia who rer.rassr.taa Uia .

The Urvned OPunsei rei U« appliaante gives a etaie,»er,t that

the crislnal Ap-plitaa'̂ s/fUed on bebalf of rte. appUcante
under an =pprehensior, that their setvioee are likely to be

dispensed ulth. 3ut sinoe the respondente have served en
opdel of termination so they ere to assail that order.

2. In vise of this the learned counsel for the apolicents
stated that he may be porsdtted to-uithdrae these ^.plicatione
ulth liberty to file fresh appUoaUons on the saoe Cause of
eotlon, as the epplloente have benn lernilnated ftoit Bervice.
5. In vice of the facts and circumstances nnd on the
steteMnt of the learaed counsel for the applicants, all the
three epplicaUone ate dismissed as uithdraun uith liberty to
the appiloanta. If so advised, to assail tt,e grievance, if any,

acocrding to Im by fiUng . fresh application. The applicants ate
. . -A prjrV of the oxder be placed in each of the

also presentin person. A copy or t-nc u -o h

til®* ft r-. t

, \hT/-n •> ' VfiilV (l.P.SHMHMA)
in&'iatRCD)

nBCiBtRCA)

/nka/


